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CCPA - 81/96

Shri M.p., Dixit, the counsel far tne ap;licant“"‘““"

He ard learned .counsel f‘orvthe .applicant,
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N " Admit. Issue notices to the respondents teo show cause
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L' q/,y‘\‘ / ;{ as to why contempt proceedings oe not initiated against
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them. List this case on 19.2.97 for
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(VeN. Mehrotra)

Vice-chairman

/ CBS/ ,(am Sana)
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(VeN. Mehrotra)
S Vice=chairmen
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2.7.97 for hearing on CEPAs
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(VeNo Mehtotra)
Vice-Chairman

List on

117.4,97
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List on 20,08.1997 for hearing on ccﬁimp,t.
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20,8, 97 List on 20.10.97 for hearing on contempt,
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20,10,97
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Division Bench is not available., Case is
~adjourned sine die..

(V.NO Nehrbtra) : 'x
Vice-Chairmen .
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7/064.07.2003 ¢ Mr, .P.Dixit, counsel for the spplicant,
} ' None for the re ponc:ents.

The leameg counsel for the applicant

that he has got no instructions from his
client olnCE! long @ne,, therefore,
" to be infructuous.

. R
- b

submitted

the matter be treated

In the backgrorund of the submission so

N made by the learneqd counsel for the applicant, this

contempt petition

stands dropped. Notices issued to
the all

ed contemners stand dischargeq,

(Sarweshwar Jha) - (B.N.Singh Nedam)
sk§ ., Member(d), ., . .. Vice-Chaimmen
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